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RURAL DEVELOPMENT DEPARTMENT
Bandhakam Bhavan, 25, Marzban Path, Fort,
Mumbai 400 001, dated the 15th February 2018

NOTIFICATION

MAHARASHTRA VILLAGE PANCHAYATS (AMENDMENT) AND THE MAHARASHTRA VILLAGE PANCHAYATS (PAYMENT OF
Lumpr-suM CoNTRIBUTION BY FACTORIES IN LiEU oF Taxes) RuLEs (REPEAL) AcT, 2017.

No. VPM. 2016/C. R. 126/PR-4 (22).—In exercise of the powers conferred by sub-section (2) of
section 1 of the Maharashtra Village Panchayats (Amendment) and the Maharashtra Village
Panchayats (Payment of Lump-sum Contribution by Factories in Lieu of Taxes) Rules (Repeal)
Act, 2017 (Mah. XI of 2018), the Government of Maharashtra hereby appoint the 15th day of
February 2018, to be the date on which the said Act shall come into force.

By order and in the name of the Governor of Maharashtra,

ASEEM GUPTA,
Secretary to Government.
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